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Hon'ble Mr. Justice B.C. Saksena, V.C.
Hon'bl e_M1. K. Mutiukumar, A.M.
Through a misc.application filed in this O.A.,
the applicants have requested on the ba51s of letter dated 30.8+
1994, filed as Annexure A-l to the appl:.cation, that @8 senior- {
ity list of the casual workers has been kept in Security section
of the Institutioi be sumnmnoned It is also prayed that the
following documents may also be sunmoned from the respondents;

l. the paid muster rolls since appoi-
ntment of Casual Mazdoors in the afore-
saeld Institutes.

2. 1the casual employment czrds of &ll
the Casual worker in the aforesaid In-
stitutes.

3. the Register of Casual workers Wazdoor

4, the copy of the instruction issued
“sr by the I.CiAeHe, New [elhi with regsrds

the paynent of minimum wages to 'the
Casual workerse. |

Ww¢ have heard the learned counsel for the

applicant, Sri R.C. Pathak and learned counsel for the respon=—
dentse -

The applicant through this O.A. has challenged
the order of temination of his services and on the basis of cer
tain Judgements rendered by this Tribunal and by Supreme Court,
prays that & direction be issued to the respondents to regular-
ize their servicese In some of the O.A. %photocopy of the reg-
istrationkhas also been annexed, 'fl;s applicant cannot be per—
mitted to ask for the docuncnts to fish out meterial instead of
establishing his case on tne baslis of the averments and the doo-
unents contained in his pleadings. we, accordingly see no just-ﬁ
ification for issuing a direction to the responaents to produce
the aocuments mentioned from sl.l to 4 in the misce.applic:tion.
Sri R.C. Pathak, learned counsel for the applicant in addition
to his prayed in the application, made an oral prayer at bar
that the respondents be required to produce the seniority list |
which 1s stated to have been kept in Security sectiione. oSri .:r..!-«.i...-i
Tiwari, learned counsel for the respondents read out the letter
dated 30.8.94, copy of which is annexed as Annexure &1 to this
application and we agree with his interpretation of the said
letter that during the oourse of some talks, the list of casual
employees yearwise and seasonal work was prepsred and the same ||
cannot be termed as the seniority list. By the letter dated |
30.8.94, the applicants were directed to verify between 30.8.94 |
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- . 'to 01.9.94, wtﬂ.ther their names have been included in the
l:r.st? There is no avements in the application that the
names of the applicants have not been shown in the said
list. Sri Je<N. Tiwari, learned counsel for the respondents,

* on the other hand, has made a categoriéal statement before
us that the said list is yearwise indicating the nunter of
days working of all the applicants and it does not cnntain
any date of appointment.

In view of the above, the oral request of
summoning the documents stated to have been kept in security
section of the Institution is not justifieds The misc.appl-
ication is accordingly rejected and disposed of.

l:learing is not completeds Put up, tomo—

rrow for further. hearing. »

L#

e iy The interim order, if any, passed in the
case shall remain operative till the next date of hearing.

byt i

Aol e ' VC.

\5"03 o\ \\EN. wtggtgu Ay C l
O TR N TS i P i { VI O

/ﬂlt[ﬂ-'/ ’ |

w Lo Reo - A Twe, g C.ts—k-D‘

Sy eyt e \a e - %k\‘&%% 2 :9:\ !

-0 AN S
Q—RM e};}_@\\,}&mw QoG oy $ ka0

SO \j*-.(';'

%wu |




mhmwﬂhth

smendaent epplication -ly be uﬁﬂ on luﬂd ounsel for
the respondents outside the Court, 1f, nmu have
any objection or wish to file the Counter to the amended
parés of the UsAe, thoy may do so within next two weeks.

The interim oxden if 'llh pnul¢ in me-n.. is vacasted,
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8,11,94 Ho:;. Mc, Justice B.C., Saksena, V.C

o S

Throygh this misc. spplication the applic
nts have indicated that they are poor class IV

daily wagers and are not in a position to file
detailed amendment application as has been filed
by the colleagues in O.A, 1336/93., The applicants
of this O.,A. therefore seek permission to adopt

facts mentioned in paragraph 3 of the amendment
application made in O.A. 1336/93 and the said facts
may be read as part of the present O,A. No doubt
this Tribunal is not hampered by any procedural
ruless:it can laigd down itg own promdu::o” The

v._'.,;,:rmﬂ,

prayer in this application;will lead to a very

strange procedure and therefore we do not think

it proper to grant the same. This O.A and also

the otheir OAs concerfiing similar facts and reliefs
in O,A, 1336/93 are being heaid together and O.A
1336/93 can be, taken to be the leading case for

the purposes of 'a common judgment which may be
pronfiounced disposing of the other connected matters

It is not necessary to state that on the basis of

the facts indicated in the amendment application |
filed dn 0.A'1336/93 will give rise to certain
legal propositions, On the basis of the pleadings
already made by the parties in each of the other
O.As if we feel satisfged that the applicants of the
other O.As are similarly circumstanced as the appli-
cants of the O.A 1336/93, ®here will be no difficult
in adjudicating their rights in the light of the
legal principles and propositions which we may find

gg ;ﬁ‘ whif[e deciding the leading O.A, The O.A
Wl"h these « bg\rvations the application is
£ . =
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